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Air Space -qiolations by Pakistan 

Oral Answers 

Air Force, if there is an accident, 
there has to be an enquiry according 
to the established procedures, ann no 
special enquiry would be anything 
different. Everything concerned with 
it is gone into. Normally, an aircraft 
does not take off in normal flights 
without the necessary inspections, 
briefing of pilots arid everything of 
that kind. But accidents canriot be 
avoided in the case of a fighter air-
uaft. 

Shri Tyaci: Since the Dakota has be-
come practically obsolete in the whole 
world now, is it the htention of the 
Government to give it up and have 
a substitute for the Dakota' 

Shri Krishna Mellon: It does not 
arise out of this question. Every plane 
that is put on. the air is airworthy; 
otherwi5e, it would not be allowed 
10 fly. 

Shri Joachim Alva: Has the hon. 
Minister any chance to revis~ the rates 
of eompensation for the dependants of 
the deceased, or, are the rates still 
on the old scale? Are compe:1Sations 
liberally awarded to the dependants? 

Mr. Speaker: That also does not 
arise. 

Samar Majithia: 11 does not arise 
directly, but, as I said, whatever the 
people are entitled to will be given. 
In this particular case, in the case of 
the two pilot officers, in caSe their de-
pendants are not in a ~ood condition, 
jf they apply for ;;, It.c,' will get 

whatever is .due. 

Shri Joachim Alva: Have we got a 
rule whereby within 24 hours after 
an accident, the PRO informs the 
public or the press about the accident? 

Sardar Majithla: There is no rule 
about that. But normally what hap-
pens in cases. of accidents is, in case 
the Government thinks that it is 
worth-while to bring it to the notice 
ef the Members of {his HI)'J<", then 
we certainly do it On our own. 
~92 (Ai) LSD-2,. 

+ r Shri S, M. Banerjee: 
.641 j Shri Vidya Chann Shukla: 

'l Shri Assar: 
L Shri D. C. Sharma: 

Will the Minister of Delence be 
pleased to state: 

(a) the details of violations of Indian 
air space by Pakistan in Hi61 so far; 
and 

(b) how these compare with the 
violations in 1960? 

The Minister of Defence (Shri 
Krishna Menon): (a) A statement is 
laid on the Table of the- House. 
[See Appendix II, annexure No. 61]. 

(b) There have been 14 violations 
during the seven months in 1961 (upto 
1-8-1961) as compared to 16 violations 
in the whole of the year 1960. 

Shri S. M, Banerjee: From the state-
ment, I find that 5 violations have 
taken place in January :llone, out of 
the total of 14 thus far. I want to 
know_ whether the Go\,ernlllE':.t ot 
India protested in all cases and 
whether any reply has so far ':leen re-
ceived from Pakistan', either in respect 
of the 1960 violations or the 1961 
violations? 

Shri Krishna Menon: If these viola-
tions are across the cause-fire line then 
a caSe of violation is lcdged with the 
United Nations Commission, and they 
either grant a violation or no viola-
tion. That is more or less like a'll 
award. In one or two case; we have 
withdrawn the complaints because, 
while there have been violations, we 
could not prove them with Markings 
and other verifications. Where the 
protest has been made to Pakistan, 
they have denied those violations, but 
they have said that their i~,·p.stiga­

tion reveals that no Pakistani' aircraft 
was involved i'll the four cases to 
which reference was made. Then 
they have said that in future, when 
air operations in the border regions 




